CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

No., M A, 169 of 1999
- (8.A.851 of 1996}

Present s Hon'ble Mr.G.S.Mingd Administretive Muber.
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Eas tern Railuays Fairue Plaeav
Celeutta=1,
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For the spplieent 3 M ,B.C.Sinhar eounsel.
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. | Heard on 3 20.9.1999

Order on g 23°09° 99

ORDER

This MA, being no.169 of 1999 has been Piled by the
appligant on 19.3.1999. The epplicant is a retired employae
of the £astem Reiluay, He hes in this MA, stated that hé |
retiréﬁ frqm service on auperaaaqation veBePo 1.2,1993 and
he had at his gredit 2 sets of First Class 'A' passes for the
yeér ending 31st Deaabérv 1998, Jieh c2n be issued and
availed uptc 30.4.1999. The appligant has relied usmn the orders
" of this Tribunel passed on 22.4.1996 in MA. 121 of 1996 (0.A.254
of 1996) - Prodyot Kum@r Datte vs, U0l & hrs. -The'a”liaant
has also relied upan @ eontemt petition no.121 of 1993
\ | (8.8.64‘1 of 1993) - Heridas dﬁakrahOrty ve. UGI & Ors. The’
| epplicant in this MA, has prayed for a direeticm upon the
respondent no,2 to issue him one set of poste retirement eomp li-
men tary passy ex-H Owrahy/ Sealdah to shimla and meck with 8/3

at DL/NDLS both uays.
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- 2e The baakgrbund of this gaseg is that the aspplicant retired

from Railuay service on superannuation w.e.f.1._2.199$ But rai.led,

to vegate the railuay quarters till 31,5.1996, Eerlier to its

~hehad filed another misesllaneous application being no,499

of 1997. In that MA, alsohe had prayed for granting him Firat
Class Pass Por the yeat ending 31st Decemkbers 1997. The seid

MA. was disposed of by this Tribunal on 3.6.1999, as ‘eing not
pressed, In this MA,»y M.B.C.Sinhay the 1d.cbt;nsdl for iha

app licant has madé his submissions, Nwne has eppeared an behalf
of the respondents, - '

3. It is found from the order dated 3.5,1999 passed in this

M A, that the a”liea‘n-t has already been granted one set of
pOIhretitament comp limentary pass as per tha order dated 21.12.1998
of this Tribunel,

4, I have conaidar_éd the matter earefully., It is seen that

the applicent had not been gooperating with the respondents in

the matter of vagation of the Reilway quarters and overstayed

in the quarters for more then 2 yesrs. In fact after retiring
from servicer the applicant should have set an exemple for others
by veceting the railuesy quartefs immediatelys when the period of
extension and entitlement was over. The mein original application
baing ﬂo'£851 of 1996 is pending before this Tribuwnal end thé same
has been adj ourn ad to 2.2.2900.

S. As Par as issue of post. retiroment conplimentaty pass to the
applicent for the period ending 31st Dgeemd ex» 1990y 1s mmcequo
the ground for claiming the same dougs not appear to be very
convinging as o the same.gromd the applicent had aevailed the
complimentary post-retirement pass some time back under the orders
of this Tribunalsy the eilment being Gastro Internal Syndrome, uhich
dogs not necessdte dwange of elimlto or change of siatim. As the
t.iﬁza for issue of‘ comp limentary pass has alrgady exp ireds 1,am
not inclined to pass any direction to the authority for issuing

posteretirament conplimentary pass to the a”lieant.
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6. In view of the abover tha epplication of the applicant is

rej eetado uiﬁwut eny order ﬂs to cgosts, A
,_%tm ;
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(Go Se Faingi)
Admin istrative Membker



